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I n fo r m a t io n  S ervices

n m .  SUrf W odeyar: WiU the 
M inister of Infoirmatlon and Broad
castings be pleased to state:

(a) w hether it is a fact tha t the 
Indian Information Service and the 
All India Broadcasting Service, are to 
be introduced;

(b) if so, the  object of introducing
these Services; and

(c) the procedure that will be 
followed in making recruitm ent to
these Services?

The Mtoislier of Infottnatien and
Broadcasting (Or. Keskar): (a) to (c). 
There is no proposal of introducing 
or form ing any all-India Information  
or Broadcasting Service. The ques
tion of organising posts of like nature 
o n  the inform ation and news sides in 

the several m edia units under this 
Ministry, viz., the P ress Inform ation  
Bureau, the Publications D ivision and 
the N ew s Services D ivision of A ll 
India Radio into one or more cadres 
is under consideration. This is for 

the purpose of im provement in the 
standard of personnel and their pros
pects by having a common system  of 
recruitment, training, posting, trans
fers and promotions etc. The cadre 
or cadres w ill be formed in consulta
tion with the M inistry of Home Affairs 
and the Union Public Service Com
m ission. The procedure for recruit
ment w ill be such as would ultim ately  
be approved after this common con
sultation.
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Tbe Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) As the
Project estim ate of the Harike Patan  
Canal has not yet been sanctioned, it 
is premature to state at this stage  
when the work of construction w ill be 
started and when it w ill be completed.

(b) Bikaner Civil D ivision and 
Jaisalm er District.

(c) 5 m illion acres.

SEATO T reaty

*1476. Sbri Bogawat: W ill the
Prim e Minister be pleased to state:

(a) the terms of the SEATO Treaty
signed at Manila; '

(b) the m anner in which this treaty 
would affect the Geneva Agreement;

(c) whether this treaty extends the 
area of tension and is thus prejudicial 
to the doctrine of “Collective Peace”; 
and

(d) w hether the original draft has 
been changed to suit Pakistan so as to 
contain an implied th reat to India?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaharial Nehru): (a) A  copy of the 
Treaty signed at Manila is placed on 
the Table of the House. [See Appendix 
V ni, annexure No. 98.]

(b) The manner in which this 
Treaty affects the Geneva agreem ent 
is a m atter of interpretation and dif
ferent interpretations have been given. 
The signatortes of the Treaty have 

stated that it is in conform ity with 
the Geneva agreement. Some others, 
however, have held a different view.

(c) This difference of interpretation  
also applies to the effect of the Treaty 
in regard to the area of tension.

(d) The Governm ent of India have 
no information aboiit the original 
draft of this Treaty and as to what 
extent and how this original draft was 
changed before it was finalised. The




